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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¢ HYDERABAD BENCH ¢
: AT HYDERABAD

0AR.31/943 1251/93

and 1252/93 docided ons5-12-19%4,

Be twaan ¢

S. Vidhuren tApplicent in 0A,31/94

V. Satyanaraysn Singh ‘ ‘ thpplicent in OA.1251/94

S. Jagannadh& Prasad sApplicant in 0A,1252/94 °
And

1. Union of India, Rep.by
The Secretery ministrz of
Communications 5 New Ualhi,

2+ The thairman .
Telecommunications “ommn.
Pepts of Telecommunications,
- sanchar Bhavan : New Delhi,

L 3. Assistant “irector General (TS)
Mine of Coamunlcesions

Dept. of Telecomaunicesions
Ssnchar Bhavan &t New Delhi.

4, “hief Leneral Manager,
""""""" Ritscarowofeations. .

Coﬁhsal for the Applicents in V. Vankateswara Rao,
all the UAs _ Advocets in all tha UAs.

o N.R.Devarej, SC for
Counsgal for the Resgpondantasa: ! Central Government.
CORAR

HON. @R. JUsTICE V. NELLADRI RAO, VICE CHAIRMAN
HON. MR. R, RANGARAJAN, MEMBER (ADMN.)

OsRe.Nos31/96, 1251/84 & 1252/893 Date15-12-1994.

JUDGMENT

fAS PLR HON'BLL SRI K RANGARAIAN, m_-BLR (ADAINISTRATIVE) ]

HaardiSri V. Venkateswera Reo, 1 arned counsel for
the applicants endSri N.V,8eghsva Reddy, leerned Standing Counsel
for. the respondents, |
2, Ag the same point hes srisen for consideretion,
these UAs can bo,éonvsniontly disposed of by & common order.

3, All Ehase applicents joined service es Telegraphists
and then promoted es Traffic sypervisor which waes All Indié

seniority unit till 4979, Grade of Traffic Supervisor was
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mada circle unit fr&m 1978, Thus those who were working

85 Traffic Supervisors by 1979 were required to meke options
for allocetion to the various circle unitsand accordingly
they werc allotted to circle units.

4, Evan beforq the grade of Traffic Suparvisor was
made circle unit, Sri Boleswars singh. Sri{ B, 5 Shew and Sri
P. Panjiera were promoted as S1i5 Group~P on edboc basis.

Allegations for these applicants that thesy wars nn+ nffaand
- r--owesws wy e optes of promotion of Sri Baleswara

Singhﬁ, L.a.Shaw and Sri 1. Panjiara as STT Group-B an adhoc
besis wes not danied,
5. The post of Traffic Supervisor wss re-designeted
as ASTI Group-C with effect from 1984. Avenue for promotion
from Traffic Supsrvisor/AsTT Group=C is to STT Group-8 which
ia ‘a1l India seniority unit from the beginnin ;. Even after
Traffic supsrvisor/ASTI Group-C was mede circle unit, all f
the officers in the said cedre in all the units of ell the
circles who are eligibié may voluntser for consideration for
prosotion to the grade of 577 Group-8, |
6. The spplicents in U.A.N0:31/94 was regularly
promoted ss STT Group~B evan pricr to tha date of the
reguler promotion aof hiq Junior Sri Baleswers Singh, ths
Applicent in U.A.N0:11251/93 was ragulerly promoted to the
said grade even prior to the date of ths regular promotion
of his junior Sri N.S,Shaw, end the applicent in 0.A,Nos
1252/93 wes re; lerly promoted to the grads of STT Group-8
ever’ prior to the date of the regbler of promotion of his
JuniorSri P. Panjiara as ST Group~B,
7 The allegation's for the applicant in G.A,N0131/94
thet his pay wes more/equal to the pey of Sri B, Leswars Singh
in the cadre of Traffic Supervisor; 1in 0.A.N021251/93 that

his pay was more/equal tu the pay of Sri N.5.SNaw in the cidpg
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of Treffic Supe:visor; end in U.A.No11258/93 that his pay was
more/equel to the pey of Sri P.Penjlara in the cadre of Traffic
Supervisor, were not denied, Thus, it is e cass whers the pay of %khx
respective aspplicents was either more or squal to the pay of
their respective junior Sri Heleswhers Singh/Shri N,S.Show/

Shri V.Panjisra in the‘cadru of Traffic 2upervisor and their

pay in the cadre of STT1 Group=-8 is less then ths pay of their
rospective junior shri baleswurs singh/N.5.Show/P,.Pan jiara as on
the date of reguler protcotion of the lettar to tﬁa post of

STI Gruup=Bs hn snemoly has srisen as Sri Baleswsra Singh,
No.5.5hew/P,Panjiara were promotad as STT Group=-B8 on adhoc basis
end their period of service gs STI Group-8 when thay worked on

WP e -

-~ hainna ¢+aksn_into considerstion for
fixing t eir pey on shzir reyular promotion es 5TT Group=u.

8.‘ It is true that by the date of promotion of
these epplicants as ST Group~B, their respective juniora

wers not in the same circle while thsy wer working

in the grade of Traffic Supervisors/ASTI firoup-C., Bu*, 1t is
8 cesd whera Sri aa;aswara Singh, Shri N.S.S5haw anc¢ Shri P.Pen jiara
were promoted on adhoc basis to STT Group~8 oupn.befora she

grade of iraffic Supervisor vas meds circle unit. Thus, 1t iﬁ

& cage mhére the spplicants were not offorad promotion to STT
aroup-8 whén it waé offered on adhoc basisto Sri Baleswars Singh,
Sri W.S.Show endSri r's Panjisra, Then tie quession of deninl

of the offer of promotion Qhan it was on 8d hoc bssison the purt
of the spplicanss does not arise. The qu stion as to whether

the banafit of steépping up hes to be given t @ senicr If she
edhoc promotion wés given to junior after the lower post was

made circle unit does not arise forcensideration for disposal

of fhase CAs, and;henca we do not desl with the ssme for

disposel of those UARs.

8. we held in GR 974/93 and C.A.No:1001/93 thet if
stapping up is not going to be allowed in the circumstances
referred to herein which are similar to the OAs 974/93 end
1031/93, tiie swmewill be violetive of Article .14 of the

Constitution of India.
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0. Foar the rea;pna stoted therein, uws hold that the
applican+t iﬁ U.R.No2t31/94 has to bargiven thepay;dqqil
torths pey of 5ri dalaswara Singh agon the dats of his
reguler promotion ta STT Group-6 on notional basis. The
epplicant in U.A.N031251/93 hes to be given the pay equal
to the pay of Sfi N.S.Shaw as on the date of his regular
prcmotion to ST Group-U on notionglbasis and tha other
applicent in L,A.N0:11252/93 his to be given the pey equal

to tﬁe pey of Sri P.Panjiara as on the date of his regular

pramotion to STl Group~f one notionsl basias., We held in

QAs 974/93 end 1001/93 that the applicents thsre in should

be given +h= mcnetﬁry‘benefit from 3 ysers prior to the

date of filin of ths respactive GA, for the reasons

stated therein, we find that the applicants harsin also have
toc be given the‘monstAry benafit from 3 years priof tc the
date of filing of the regpective UA,

11 These UAs dra disposed of sccordingly. No costs.
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